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rela.te to (1) the removal of certain practical 
difficulties in the enforcement or the 'Mines 
Act, (2) provision of ' dditional safe y re u· 
lations, (3) closer association of workers with 
safety measures, (4) provision for a minimum 
penalty in case of gross negligence or reck-
lessne 5, and (5) increase in the l~vy of lh 
cess for administration f rescue Stations. 

With a view to motivate the mine 
managements towards better performance in 
the field of accident prev'cntion, the Govern-
ment have recently instituted a National 
Safety Award cherne for mines. 

(b) The Mines Act, 195i and the rules 
framed thereunder also contain provisions 
regarding the amen!tles required to be 
provided to mine workers. The mining com-
panies also operate their own schemes of 
providing relief to the famile of workers 
killed in accidents hi the shape of gi ing 
employment to one dependent, ex-gratia 
payment to meet funeral expenses, family 
penSion, etc., in addition to the compensation 
payable under Workmen's Compensation 
Act. 

Unres among the Workers of P&T 
Telecom Factories 

*3498. SHRI SUSHIL 
CHARY A : Will the Minister of 
CATIONS be pleased to slate: 

BHATIA-
COMUNI-

(a) whether attention of Government 
has been drawn towards the unrest brewing 
among tbe workers of P and T telecom 
(~ctorie~; and 

(b) If so, the steps taken in the matter? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF C)MMUNICATI0NS 
(SHRl VIlA Y N; P A TIL) : (a) and (b) No 
unrest is brewing among the workers of P&T 
Teie(;otri Factories at present. However, the 
union.s of ihdustrial workers of T~leGom 
Fad6rie have· made certain demaRds. The 
were di ~u sed with their repres ntatives 
recently in a cordial atm '5phere. 

Submission of Aqdl eel Account "y Politic 1 , 
Partie 

*3499. PROF. MADHU DANbAVATE: 
Will th~ Min! ter or LA , lUSTI~E A D 
COMPANY AFFA S be plea e~ to state: 

(a) whether there has been a demand 
that it shall be ma4e obligatory on the poli. 
tical parties to sub It audited statements of 
their accounts; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISt R OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI J GA 
NATH KAUSHAL): (a) and (b) The El -
tion Commi ion has recommended that 
pro\ ision should be made by law for compUl-
sory regi tration of political parties and for 
periodic inspeetien and publication of their 
accounts . This r~ommendatjon is under 
con ideration of the Cabine1 Committee on 
Electoral Reform along with the various 
dther prop als rel ing to electoral reforms. 

etting up of Another toal-based r erUti er 
Piairts IN :M. P . 

3500. SHRI MADHAVRAO SCINDJA 
Will the Minister of C EMI ALS A D 
fERTILIZERS be pleased to state: 

Ca) whether it is a fact that non-coking 
coal resources in Madhya Pradesh are so 
abundant as to sustain another coa'l-based fer-
tiliser plant besides the Korba Fertiliser 
Plant; 

(b) whether Government have considered 
the question of setting up of another coal-
based fertiliser plant in Madhya Pra h; and 

. (c) if so, the decision taken in the matter? 

. THE MINISTER OF STATE IN THE 
MI~USTR Y ~F (;HEMICALS AND FER-
TILIZERS (SHRl R. C. RATH): (a) to (c) 
The Government have not explored hon-
coking coal resources in Madhya Prfldesh 

: 
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with a vi w t 
plant be ides 

etting 1,lp another f rtilizer 
orba fertilizer pI nt. 

o pfta HelD of H li opter for 0 GC by 
Jodi 0 Air Force 

3501. SHRI B. Y. DESAI : Will the 
Mini ter of B BRGY be pleased to state: 

(a) whether it is a fact that Govern-
ment have decided to entru t the acquisition 
and operation of helicopters required for the 
Oil and Natural Gas Commission to the 
Indian Air Force ; 

(b) if so, whether earlier Government had 
opposed the idea of handing over the job to 
pr ivate p rties or creating a separate heli-
copter corpor tion ; 

(c) if so, what were the main reasons for 
handing over the same to IAf ; 

(d) wh th r G vernment have already 
approv d the ONGC's proposed fer acquiring 

. 12 heli~opters ; and 

(e) if, SQ. to what e tent they have been 
obtained 1 

THE MI~[ TER OF B BRGY (SHRI 
P. SHIV SH NKAR); (a) Yes , Sir. 

(b) and (c) The various alternativ for 
provid ing helicopter support for ONGC's 
off hore operation were exanmined by the 
Gov r r menl and it was decided that helicop-
ter support for off hore operation should 
provided by the IAF. 

(d) Yes, Sir. 

(e) Tenders have invited by the Ministry 
of Defence which are in the proce s of being 
finali ed. 

Utilization of Solar Energy in the Capital 

3502. SHRI R. L. BHATT A: Will the 
Minister of ENERGY be plea 'ed to state: 

(a) whether solar energy utilisation pJan 
in the capital has been worked out by the 
Department of l{enewable Energy under his 
Mininstry ; 

(b) if so, the bro d outline thereof; 

(c) whether ant experU e for instal1ation 
and use of olar cohectors on the roof has 
been made public; and 

(d) what are fiscal incentive given by 
Government for u ers of renewabJe energy 
ources by th Industries 1 

THE MI ISTER OF ENERGY ~SHRI 
P. SHIV SHANKAR) : (a) and (b) As a part 
of it efforts to propagate the use of new and 
renewable energy ources including solar 
thermal devices all ever the country through 
its demonstration and extention programmes, 
a number of e-xploratory dl SCU sions have 
been held with various organi ations in Delhi, 
like hospital , hotefs and industrial organi-
sation . who may be intere ted in utili ing 
solar energy. In the light of these discu ions , 
a Solar Energy UtiHsation Plan i under pre-
paration. The utilisation of solar energy for 
low grade heat application and for cook ing 
purposes is contemplated under the plan. 

(c) Several solar hot water systems of 
capacity 2000 to 50,.000 litre in the tempe-
rattire range of 60° to BO°C have b en in-
stalled on the roof top of the buildings in 
various organisations. In addition to the 
Department of Gn-Conventional Energy 
Sources, over a dozen private ma.nufacturers 
offer experti e to all tho e interere (ed in 
installing solar collectors on their roofs. 

(d) Government has given several fi&cat 
and promotional incentives for the utilisation 
of renewable energy d vice. The e include 
enhanced depreciation allowance, investment 
allowance, exemption from excise duty, short 
term loan from commercial bank, financing 
institution, refinance faciliti from IDBJ, 
exemption from sales tax in the States/Union 
Territories of GuJarat, Karnataka, Uttar 
Pradesh, Tamil Nadu, Delhi and Maharashtra. 
Subc;idies for various categoiies of ti ers 
particularly in rural areas for biogas plants 




